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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

to be filed by the Respondents for which Shr I Bose 

is alloed three Weeks time. It has been mentioned 

by the twd nu± fcxK tke petitioner in his 

application that he was put under off duty for 

long nufaber of yeax:s and after that he was 
ordered to be reinstated, but the person who had 

to make way for him has approached the Trilxinal 

in O.A.114/2000 which stands posted to 26.9.2000 

for final, disposal at the admission stage. In vie" 
of this let this O.A. be posted to 26.9.2000 fcc' 

coaaiderinj the prayer for interim relief. 3hri 

Bose shall files shav cause in the meantime with 

copy to other side. It is, ho'sever, made clear that: 

on the next date prayer for interim relief will be 

taken up for consideration even in the absence of 

sha.i cause, 

VIC E.R4AN 
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ORDER DT. 26.9. 2000. 	
M4 BER (JuDICI) 

This matter has been poted today for 

considering the prayer for interim relief. 
Mr.S.1<.Dey,learned counsel for the applicant 

submits that he wants to wittraw the OA with 
a liberty to file fresh 	 Learned  
SSC Mr,Bose, has no objection to this.We have 
heard learned counsel for both sides.In viø, of 
the aoove submission made by learned counsel for 
the applicant, the IDR is disjosed of as withdrn 
with a liberty to the learned counsel for the 
applicant to file a fresh application if he is so 

4q  advised. 	 ;i b 
icJMe9. 

MemDer(Judl.) 


